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- 1941-:Pb.ActXTV] ELEC~MCITY (EMERGENCY POWERS) 3 45 

'THE PUNJAI3 ELBCTRIC[TY (EMERGENCY 

POWERS) ACT, 1941. 

P ~ J A E  Am NO. XIV OF 1941 

[Received the assenr of His Excellency the Governor-General 
on the -30th April, '1 942, and was first published 

. 
. in the ~uvemment Gazette (Extraordinary), 

rn - Punjab, ofthe 6th May, 1942.1 

An Act to provide for the 

protection of the public in cases of emergency. 

I1 is  hercby enacted as follows :- 

I 

Ycar 

1941 

1. This ACL may be callcd the Punjab Electricity Shortdue. 

(Emergency Powers) Act, 194 1. 

3 

Shod LiUe 

T h e m j a b  ' 

Elecuicity 
(Emergency 

Powers) Acl, 

1941 

2 

No. 

XIV 

2. For thc purposes 'or this- Act, the expression "public hlerprctalion. 

electricity service" shall mean an electric supply undertalung 

ix of licensed under the provisibns of the' Indian- Electricity Act, 1910, 
19 10. and shall indude any establishment ancillary thereto and necessary 

for its working. 

4 

Whelher rcpcded or otherwise 
alfedled by legislation 

. . 

AdapteddyAdapmtion ofIaws 
Order, 1950 

3. (1)  If at any rime it appears to rhc '[Statc] Government- Exercisc of 

emergcnq 
(a) that there is any likelihood of a failure in the continuous powen- 

supply of a public electricity servicc or a diminution 

I .  For Sutemenl of Objects and Reasons, see Government Gazette, P~lnjab, 

1941, I'M I, page 294, for Sclcct Commillec's Report, scc ibib, 19 14; Pan V, 
pages 37-46; for Uebares in Assembly, see Purdub Leg islolive A.~sembly 

Debares, Volume XVn, pages 470487, 501 -528, ibid Volume XVIII, pages 

3435,4745,  195-241. 

2. Yubsliluled for mc word "Provincial" by  Lhc Adaptntion ortaws Order, 1950. 
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of such supply and that such iailure or diminution will bc to 
the public disadvanrage, or 

(b) thatrhereismydoubtasro whelherhe '[StatcJGovernmenr I 

or any other person is the owner of public eIcctrici~y service, 

, or 

(c) that it is expedient, during any period of uansrer of the public 
electricily service LO the '[State] Government to assume 

possession and control oF,such service, 

fie '[State] Government may by order in writing declarc its intcnlion of 

assuming possession and control thereof for and on behalf of such service. 

(2) No such order shall be in force for more than six monlhs, 

without prejudice to the issue of another such order at or bcrore the end 
or that period : 

Provided that the maximum pcriod during which such orders may 
continue in forcc a1 any one time shall not exceed rwo years from [he 

commencement of the first ordcr. 

Scrvice. 4. A copy of h e  order, duly authenticated, shall be served on the I 

owner or thc person in charge of the public eIectticity service or on any I 

person in charge of any property of which possession or control is to be 

aqsumed : 

Provided that the '[State] Government may. instead of efrccting 
servicc as aforesaid, cause a copy of the order to be posted on some 
conspicuous part of the registered office of the public electricity service 

or; if that be not practicable, in some conspicuous place in the area of 

supply. 

EEecl of 5. Wil~r i acopyo l 'Lhc i~ rd~r i s~1*v~d6rposLed i r1~~e ruan1~z~~  
servicc or provided by rhe last preceding section, thc possession and conlrol of 
posting. such public eleclricity service shall be deemed to vesi in the ' Istale] 

Government notwithstanding any obligation or l h i  tatinn imposed on 

such servicc by virruc of any Acl or other instrument determining iu 

f~nclions. 
T-.. . ,~nsfer of 6. As soor, as may be after k e  issue of an order under su b-section 
ProPC fly- ( I )  of scclion 3. the owncr or person inchargc of thc public clcctricily 

1. Substiruted for the word "Provincial" by the Adaplalion of i.aws Order, 1950. 
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service shall make over to thc '[Sratc] Government or such person as i~ 

may dircci, all books, accounts, documenls. furniture and all orher 

property, of whalsoevcr nature or kind, both movable and immovable, 

belonging Lo thc said scrvice and in its possession or conrrol considered 

necessary by the I[StarcJ Government for the purpose of carrying on the 
work oT company. 

7. ( I )  During such period as the public eleclticity service is in 

the possession and control of thc '[State] Government, the l[Slate] 

Government shall have power 10 acquire and hold property, bolh movable 
and immovable, and LO transfer any properly held by it  for &d on behalf 

of h e  public electricity service and to contract and to do all other things 

necessary for the purposes of irs efficient rnanabernenl. 

(2) All debts and obligations incurred; all contracts enkcred into 

and all members and things engaged to be done by the '[State] 

Government for and on behalf of the public elecuicity service ghall be 
deemed t~ have been incurred, entered inlo or engaged 10 be done hy the 

said public electricity service. 

8. ( 1 )  All officers and servants in the ernploymenl of h e  pubLic 

electricity service on thc issue of an order mdcr sub-section ( I )  of section 

3, shall, su bjcct io rhcir conditions o l  service, continue to be oficers and 
servants of such servjce during such period as it is in the possession and 

control ' of the '[State] Government and the conditions of service, pay 

and allowances of such officers and servants shall be their existing 

conditions of service, pay and allowances. 

(2) The![S~ate] Governmcntshallexerciseall~hcpowersof the 

pub1 ic eleclricity service in respcc t of all such ohcers and servants. 

9. Thc l [S~a!c]  Governmen L, or such officer a5 it may direct. shall 
keep proper books of account and shall make therein ful l  and proper 
en tries relating to the business or undertaking during such period as the 

business or underlaking is in the possession and control of the '[State] 

Government. 

10. (1) The '[State] I ~ o v c m e n r  shall award compensation if the 

pu hlic electricity service sustains damage by reason of the exercise or 

the failure to exercise of any of the powers conferred by this Act. 

Conditions 01 

services of 

employees. 

1. Substituted Tor h e  word "Provincial" by thc Adapration of laws  Order, 1950. 
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(2) hi dispulk as to whether compensation is payable or as to 

the amount of any compensation so payable, shall, in default or 
agreement, be determined by arbitradon in accurdane with Chc provisions 

of the Indian Atbitralion Act, 1 940. 

Penalties. 11. Whoever disobeys or neglecu lo &mply with any ordcr passed. 

direction gven or condition prescribed In accordance with the provisions 
of this Act or impedes the lawful exercise of any power conlcrred by 
lhis Act, shaII be punishabIe with frne which may extcnd to one thousand 

rupees, or with irdPrisonment which may extend 10 six months, or with 

both. 

Bar of 12. (1) NO civil court shall have jurisdiction to seltle, decide or 
jurisdjction. deal with any matter which is by or under his Aclrequired to bc settled, 

dccided or dealt with by thc '[Stare] Government. 

(2) No suit, prosecution, or other legal procecding shall lie against 

any person for anything done or intended to be done under this Act in 
good faith and with due care and attention. 

(3) Nothing in this Act shall be construed to exempt any pubIic 

electricity service during such period as  it is in the possession and control , 
of the '[State] Government may provide that a contravene entered into i 

by the said semice or by the '[State] ~ o v e k e n t  on its behaIE 

Power to 13. (1) The '[State] Government may, by notlfxation in the U[icial 
make dcsm Gazette, make rules for Lhe purpose of giving effec~ to the provisions of 

this Act. 

(2) The power to make rules conferred by Chat section shall, excepi 
on the first occasion 01 the exercise -thereof, bc subject to the condition 

of previous publication. 

(3) In making any rule under this sectioq the '[State] Government 

may provide that a contravention of the rules shall be punishable with a 

fine which may extend to fiRy rupees. 

1, Substirutcd 1-Or Ihe word "Provincial" by b e  Adaptalion of Laws Ordcr, 1950. 
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